


GOVERNMINT OF TRIPURA
FOOD AND CIVIL SUPPLIES DEPARTMENT

THE TRIPURA CONSUMER PROTECTION
RULES, 1987

Published in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE  °

Agartala, Monday, September 28, 1987 A. D,
Asaving 6, 1909 S. E.

GOVERNMENT OF TRIPURA
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-

No. F, 3(36-FSD/82(11) Duted, Agartala, the 26th September, 1987,

NOTIFICATION

In exercise of the vowers conferred by sub-section (2) of section 3Q of the

Consumer Protection Act, 1986 ( 68 of 1986 ), State Goverament hereby
makes the following Rules namely :—

1. SBORT TITLE AND COMMENCEMENT :—.

(1) These rules may be called (he Tripura Consumer Prote

ection
Rules, 1987,
(2) They shall come into force un 1he Second day of October, 1987,
TGAURY
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In addition of provisions of section 10(2), State Government may re-
move from the office, the president and member of a District Forum
who *—

(1) bas been adjudged un insolvent, or

(b) has been convicted ol an oflice which in e opinien  of the Sha-
te Government, invelves moral (urpitude, or

(<) ‘1'1-'35 become I'.)]."Lj'bii.'il”}' Qr H’H;Jl{;i,]ly i”{;upub]g of ;'J,L;{i”g as such
member, or

(d) has acquired such financial or other interest as it likcly to affect
prejudicially his functions as a member, or

(e) has so abused lus position as to render his continvance in office
prejudicial to the public interest.

Provided that the president or member shall not be removed from

his office on the ground specified in clauses (d) and (e) of the sub-rule -

(3) excepton aninquiry held by State Government in accordance with
such procedure as it may specily in this behalf and finds the member
1o be guilty of such ground,

The terms and conditions of the service of the President and the mem-
bers of the District Forum shall not be varied to their disadvantage
during iheir tenure of office.

Where any vacancy occurs in the oflice of the president of the Dis-
trict Forum, the seniormost (in order of appointment ) member of
District Forum, holding office for the time being, shall discharge the
functions of the president until a person appointed to fill sach vacun-
cy assumes the office of the president of the District Forunm.

When the president of the District Forum is unable to discharge the
functions owing to absence, illness, or any other cause, the seniormost
(1n order to the appointment ) member of the Distiict Forum shall
discharge the functions of the president until the day on Whluh the
president resumes the charge of his funetions.

The president or any member ceasing (0 held office as such shal) no
hold any appoiniment in or be connected with the management or
administration of an organisation which have been the subject of uny
proceeding under the Act during bis tenure for a period of 3 yours
from the datie on whichk geases to hold such officer,
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PLACF OF SITTING AND OTHER wmn*ns RELATING 'ro
DISTRICT FORUM [Section 14 (3) ] s~

(1)

The office of the District Forum shall be Jocated at the headquurigy
of the District, Where State Government decides to establish a s
gle District Forum having jurisdiction over more than one distriet,
shall notify the place jurisdiction of the District Forum so estabj.
shed,

The working days and the office iours of the District Fofum shal
be the same as that of the State Government,

The official seal and emblem of the District Forum shall be such as
the State Government may specify.

Sitting of the District Forum, as and when necessary shall be conve -
ned by the prisident,

No act for proceedings of the District Forum shalil be invalid by rea-
son ounly of the existence of any vacancy among its members or any
defect its constitution.

State Government shall appoint such stafl, as may be necessary 1o
assist the District Forum in its day to day work and ‘perform such
other functions as are provided under these rules, or assigned to it by
the president. The salary payable to such staff shall be defrayed out
of the Consolidated Fund of the State Government.

Where the opposite party admits the allegation made by the complai-
nant the District Forum shall decide the complaint on the basis of the
merit of the case documents present before it.

If during the proceedings conducted under section 13, District Fo-
rum fixes 2 date for hearing of the parties, it shall be obligatory on
the complaint and opposite party or its authorised agent to appar be-
fore the District Forum on such date of hearing or any other date 10
which heanng could be adjourned. Where the complainant or his au-
thorised agent fails to appear before the District Forum on such day.
the District Forum may inits discretion either dismiss the complaint
for default or decide it on merit. Where the opposile party or ils

" authorised agent faiis to apper on the day of hearing, District Forum
- may decide the complaint ex-parte,

(%)

While proceeding under sub-rule (8), the District Fcuur“ may on suc
terms &s it may think fit ﬂ{ld at any stage, adjourn the hearing of mu
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complaint but not more than one

adjournment shall ordi, varily be gi-
ven and the complaint should be decided within 90 days from the da-
e of notice received by the

opposite party where compliant does not
require analysis or testing of the goods and within 150 days

I it regui-
res analysis or testing of the pools,

(10) Orders of the District Forum shall be signed and dited by the mem-

bers of the District Forum constituting the Bench und shail be com-
municated 10 the parties free of charge,

-

0
s I

PROCEDURE TO BE ADOPTED BY 1HE DISTICT FORUM FOR
ANALYSIS AND TESTING OF THE GOODS
(SECTION 13 (1) (¢) 1~

Under Section 13 (1) (¢), if considered nece
nay girect the complainant 1o provide more th
i glean continers with sto)

b

Ty

ssury, the District Forum
an one sample of the goods
per properly fixed vn them,
On receiving the smaples of such guods, the District ] orum 5]‘1;:1] seal
it and Ox lables on the contain-rs ¢

arrying following information - —
() name and address of the appropr

iate labora tory to whom samplc
will be sent for analysisand test - Sy

(i) name and:address of lhb District F‘mum
(1i1) case number '

(iv) scal of 1he District }*orum

.U-J‘

The samph. will be @nl to the ¢ mpr BN IS e i boratory by the District
Forum tnr sending report wzihm 45 days ar 'ml't

1 .wh extended ti-
me as may be w:antt_d by llu. leu ict For um’ afleu spﬁ:ufymg the na-

ture Df Ihf,: ntf-:;,t a'..f:gt d‘ ri.rm ddle: nl' bubt‘ﬂl&.SlGﬁ

10f lhc repmt

SALARY AND OTHFR ALLOWANCES E\\D"‘"LR‘#\S AND

( OND* 'TONS O‘F THE PRES! DENT AND MEMEEI{’S OF THE

STATE COMMISSION [ SECTION 16 (2)) :

(1), President of the State, Commission shall rchvc lhf: sali u)* of the judge
oflhr.: Hl“"h Coun i dppumtcd en whale- mm b.nm or, & consolidated
‘bonorz rium, nf Rs "00 per du_\,’ for the sitting if anpuwiud on part-

time bas&s Glhpr membuq If sitting on \1)0!& 1}~m mms, shall yece-
ive 2 consolidated honcrarium of s, -»_"n“x)'

per month and if siting

\
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members of the State Sommission shull not be varied to their disad-
Yantage during their tenure of offige, .
(8) ?’E':uery vacancy caused by resignation and removal of the President or
any other member of the State Commission under sub-rule (4) or
otherwise shall be filled by fresh appuintment,
(%) Where any such vacaney oceurs in the office of the President of the
State Commission, the senjormost (in order of appointment) member,
holding office for the time being, shall discharge the funciions of the
President until a person appointed to [il) such vacancy assumes the
office of the President of the State Commission, |

(10) When the President of the State Commission is unable to discharge
the functions owing to absence, illness or any other cause, the seni-
rmosi ( in order to the appaintment ) member of the State Commi-

ssion shall dischage the functions of the _Présidcnt. unit the day on
which the President resumes the charge of his functions. ~

(I1) The President or any member ceasin

not hold any appointment in or be connected with the management
or administrations of an organisation which have been the subject of
apy proceeding under the Act during his tenure for a period of 5 years
from the date on which he ceases 1o hold such office.

g 10 hbld office as such shall

5

PLACE OF SITTING AND OTHER MATTERS RELATING TO
STATE COMMISSION [SECTION 14(3) READ WITH SECTION 18]:

(1) Office of the State Commission shall be located at the capital of the
State,

(2) The working daysund the office hours of the State Commission shall
be the sume as that the State Government.

(3) The official szal and emblem of the State Commission shall be such as
the State Government may specify.

(4) Sitting of the State Commission, as and when necessary, shall be con-
vened by the President. :

(5)

No act or “procecdings of the State Commission shall be invalid by
reasons only of the exlstance of any vacanty among its members or
any defect in its constitution thereaf,

%




(6) State Goverinment shall appoint such staff,
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(8)

&

as may be necessary (g
m such other fune.
to it by {hL'.' b esie
yed out of thy

assist the State Commission in its work and perfor
Ulons a5 are provided under these rules of assigned
d‘em. The salary payable to such staff shall b¢ defro
Ceonsolidated of the State Government.

Where lh_c opposite party admits the allep
nant, the State commission shall decided the complal
the merit of the case and documents present before it.

If during lhr;prnﬁ.)t:::c':diri[.g,s1 conducled under seclion 13, Sl:‘u:c cOmmi-
ssion fixes a date of hearing of the parties, it shall be .obligatory o
the complainant and opposite party or his ;'-.uthoriscd agenl 10 appear
-before the-State Commission such date of heaiing or any other date
to whi@h"h;iﬁring could be’ adjourned.' 'Wher@"ﬁhﬁ ) ccmpla'in'fmt or
his authorised agent faits to appeur before the State COYT““‘SS‘OH on
such day, ‘the State Commission may in its discretion cither dismiss
the complaint for default or decide it on merit. Where the opposite

party: or its‘authorised agent fails to appear onthe day of hearing, the

ation made by the complai.
int on the basisof

~State Commission ‘may decide the complaint’expaste. -

(9)

(10) -

8. PROCEDURE

While'procdedifias under sub-rule (8) the State’ Commission may, on
suc'h‘terms' as'it“tpa‘y'-t.h_ink fit and at any stage adjo‘gm the hearing of
ihe complaint but not more thah one ::‘djr'mrnment' shall ordinarily
be given and -the complaint should be d:cided within 90 days from

the date'of notice’ received by the epposite paity where ccmplaing
¥ AN s s S [ : ” : k 2 = : i : - : .
“does not require’analysis or testing of the goods.

Orders of the State Commission shall be signed and dated by the
members of the State Commission constituling the Bench "and shalt
be communicated to parties fice of charge.

FOR HEARING APPEAL (SECTION 15 )z

(1) Memorandum shall’ presidented by the appeallont.or his authorised

(

2)

agent to the State Commission in person. or sent by registered post
addre Séd to the Commission. - G e SR

Every hiemorandu 1 Aled under sub-rule (1) shallibe in legible }1and-
writing preferably.typed and shall set forth consisely under distinet
heads, the 'grd.'uh‘dé.'"of appeal withot any argument or narrative and
such glrzbu:‘id‘sha.‘i'be numbered CC_r!'lSCCLlIi‘-*C‘;}'.







b AR EE L

e
o

G G e

7
s

o

g0t

10 ' Inpura (_azetru Eximnrnunnrrfsme A;\rrﬂ. 1995 A, D,

T

v " Government of Trrpuru

f Civil SLmem'mt by e :
« "Food & Civi] Suppties Dcp'trtrnen; '
Na. F.3 (29}-F5Df8? Damd Agmtiﬂn. the' ISth« M'arch I995
; NOTIFICATION . ., & = o Z
Inexercise of thie POWers couferred, by Sub- Set:uc-n (ﬁ ok Se‘cno;r 30 e:-F ﬂ’l"“.

Cousumc”r Pmtectloﬂ. Act, 1984 (Nnﬂ- GS ef Lff&ﬁ),.ths Stat"'Gﬁwrnmenth”i ¥

- -'-..‘.

makes tﬁa t‘oHawmg Rules fnrthe:: ta
Rules, 1987 namcly-' :

(1) Tl}esc R.ules .may be :.alled tb-
A.m-.ndmam) E{ules, 1994

JT.ule @) di'{. Kgle; 6 :
: i }‘oﬂcwmgSu :




4%
(d) The Commissionet/Secratary .
Familv Wellre Depactment R e
i s (8) The Commiskioner;Secretary Jovernment Ol s, :
i Development Departiment | e T T
3 . AD) ~The Commissioner/Secretary, Goverament ab TTIpHr, it oo il
8 - Department : NS S
!:" . (@) The', LOmm‘ISSlnHL‘H‘;eLf"”H'-’ Goveroment of TRl : i g

A '..Depaument

) The Cbmmzsslonur,";ccr-.r.1r" Gavernment
X _Departmem -.*..': - | :
- {11 " The: DTSH'ICE Mnﬁ'fh“"!llﬁ& Collector, West Tripura, /
{J}M "The ‘DIS\IJCt Magistrate & Collector, South Tripura,
(L) Tlm Dzsmcl I'.-[agmmtm.iColiurtﬂr North Tripurs.
{i;' Lhﬂiﬂ?mﬁnf&dmmmmmn Agarraln W unicipality
Mk Manager, Eood. Corporation of fndia (¥
1mrﬁa11fﬁdd1n1311-~t0r, Tripura State Co-operaiion
’ : \hartah :

I:-I:r not ess: thatr twelve 3

Y?w sional Suppiy Aﬂlsan’ Comymittee.not

of Tripura, Revenue

artala ;

Lldal nnr‘ -

Cand Lo =
Kailashanlag.

I'E) Gduhali ;
r"on-u-.,

o= capabla
_c.a?"ﬁi}%s;?faﬂ?‘s’ Efa'.rf G crnmﬂ'll? G‘f Tnnurﬁ Eood &. Cl'ﬂﬁ
i %ﬁﬁ?ﬁ%’mm be-th \f[ember Secmfar-y oF Lhe. Statc

il
s

¥ - -
i e —
Wy o

S i T

(T A B o s e s il

[E RS I T LY 1 TR/ e g iy



qf’?

&-i-a Triptra Gazette, Exttaordibary Issue, April 7, 1995 A,
a

“‘10.. PROCEDURE OF THE STATE COUNCIL “

%ﬂdﬂ sub-Jection (4) of section 7, the Srate Council shall obgerve the
Eing procedure in regard o the transaction of fig business e = 3
<. |

(1) The meeting of tlie State Chuneil ehaj}"be presided over By the

‘5 Chairman.  The Vice<Chairman shall preside ov
ﬂ 5" in'the absence of the

er the meetihg of the Couacil
irman. In the absence of the Chairman and the Vica-
Chairms, theStates cil shall elect 2 Mamber to preside gver'that meeting
: of the Cc-uﬁc-ih‘-'_“ G BT e B e S gy _ e =
o (2) Each meeting of the state” Council shall be called by ‘Siviug ot less
* : than tex days from the dafe of issue of notice in writing to svery Member-
- e : ;

(3)~Svery notice of Bmee
and the day and hour of the m
arsacted thereat, - . -

ecting of the Staik Cotpsil shall specify the place
eeting aad shajl cont :

airgtem

ent of busigeis te

- 4) “No proceeding of e St
of existenice of ‘aay-vacancy: in o

SRR
‘L--.
:

i

sl beentitled 1=

s

resal

H -5
ot

\i;.':a'-_-;"_:ir’-

= L
- 2 Y a® &
- it . ! 3
- i 1 e,
SO a 'p‘o-"'\’."- - .
¥ r LN 4
» . - - T -._“d }
s LT L T -
= - +
0 Ll w .
(] 3 7 - o -

i
.




o
- ; : l
‘.i‘w T - LI e §

) 3 7 e
4 ® | Sy =3 '.. A -.1r|.] Ty r
d2i@ (], Ayarida e g "r b2 L]
- - (s |

| £
NOTIEICATION | o
> In exgicise of the powers conferred under Sub-section(2) of Section-30 of the Cﬂﬁsfume? Pm-...--
E&igﬁfﬁﬁjof Téﬁﬁ}, the State Government hereby makes the foltowing rules to-amend the- Tripura Cﬂ‘}; £t
&feotior ‘Rules, 1987, pamely -

Short title, extent and commencement :-
. The Rules may be called the 'f!THﬂﬂﬁélb@gg@__,_er F‘rctecﬁ_d{i:._é (SthAmendm
‘ Rules,"2603. e i g H P

They shall come into force frqu]_;mﬁfgaf&: Ofits.
: "::n_’::' B L A e o

" T g

 Inther rpura Consumer pfﬂlEﬂgg
4 P_al RUiES;)}. ﬁﬁ"ﬂwjng: amendmemtq .

1881987, (herein after reforr
Is-tnade.-In.C auge-3 fﬁr'a“mewefaus;{s_‘
- I0serted at Seria) No.( f) as follows:: ! The:State Goverfimian T e
office, the President 9r any Member of the District Forum who.remaf
* eonsesuie siings except foc. "eas0ns: beyonditis sonl .-

F R T e
t ...: ma i -‘- il iy S
= R Rty e e e

| Pruvided that the Pres;

contor member shalfnotbe remoyeq o ofge.
Sl the .--grounq{speeiﬁed-'fg'-,-_o:aqseg_@?;@jg%ﬂwﬁ;s.uﬁ{ﬁme;- (S s¥cant onvany =
© b el by St Govemmengin o M0 3050 rocedine sibmay e
‘1 Inthis behalf ang fings the:R bormeber o e oo Specit

. n Clause -8 (

o = Clase:ahallbo e it o
State Governmentmay Femovesfromic

vefiomyatiic
. State Commission wha remaing absent
i "€asans beyond hjs control: ;- -

[

efaftﬂ'ﬁi?r;&sfd&ntié#-aﬁi?ﬁf?e@ﬁé?ﬁ‘ Ting:
senti '-';&.;cqpsecuﬂu-az.simn;g%}&gg; 1a

, Frovided that the Pres
A "~ the ground speg;
- hefd by State

ident ar;

meimber Shallaat be. femoveg o
gs?f‘-iki'-ﬁ?ﬁ@%ﬂ?ﬁﬁﬁﬁyﬁmﬁmj@@;% :
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PART— |-Orders and Notifications by the Governmant of Trpura.
The High Court, Government Treasury stc.

_ GOVERNMENT OF TRIPURA
% FOOD, CIVIL SUPPLIES AND
CONSUMER AFFAIRS DEPARTMENT

NO.F. 7-11(10)-DF7. 2008 Dated, Agartala, the 27" August 2008

- i b T A e W=,

N.OT]FICA—TION

in exercise of the powers conferred b y sub-section (2) of Sectian 30 of the Cansumer
Protection Act, 1986 (NO.68 af 1 986} the Govemcr hereby makes the fouowmg rutes ﬁ.cr'ther tﬂ
ﬁmend the Tnpura Consumer Fratection Ru!es 195? nameiy et & '

1.’. : Shart tltia. axteni and cammence

( ) These mies may be called the Trtpura Consumer Protection -
. (Sixth Amendment} Ruies 2008,

(2) They shall extend to the: whols- of Tnpura

(2) They shall come-into force from the date of their pubhcaﬁon
in H"a Ofﬁc::al Gazette

o

207 Ame.ndmem. nﬁ sub rule (1 ] qf Rule 4

: In sub ru!s (1} of. Ruie 4 after the words “of the D:stnct’ the punctuat-.on “stop" shalf be
substituted by the punctuatlon “comma” and thereafter the words. “or, the Siub-Divisionat Head
Quarters. faihng w:thm the: junsdnct:on of the District as rnay be notified t'-y t.he State: Govemment”

-shali be added.

3; i Amengment nf gub-mig {4? cf Rule &

ln sub-rufe (4) of the F-‘nncipal Rutes for the words, “Pres*.ﬁent & Member& af the State
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4 Amendment of Rufe 8

sub-nule 11, the following sub-ule shall be adg

In Rule 8 of the Principal Rules, aiter

|"|Emeisr'
{12)-The State Commission shall consist of the Pr

whom, shail be woman".

asident and two other members, one

5. Amendment of Ruled
“InRule' 8 of the Principal Rules after sub-rule 5 mafalb‘mng sub-rule shall te nsere

namely a
(5 Aj——Nn appesi by a persan who i reamred io pay any nﬂcunr in terms. of an order of f_h
District Forum shail be ertertamed by the: State Commission: uniess the ampetianf has deposi "

fitty pereent of that =rnaunz or Rs: 25 GEJGI—{T wenty ﬁve ﬁtousand} wh:chevﬁr is less, mm i3
Qtate Consumer Welfare Fund, or, in absence of such ﬁmd mto such ofher ac ount as may

nutlﬁed by the State Gavemment from time fo time.™

B Améndment'- of; Ruie 8
For Sub-m!e (t) of Rule 9 {as lnserted by ﬂ}e“lnpura Consumer Pmtec’uen (Fﬁurm
Amendment} Rures 199611119 foﬂomng prows:on shaiibesubst;tuted nameiy s

( } State Govemment shau by nohﬁcaﬁon in the Ofﬁmal Gazette consntute the Consumer
Pmtechon Counc.i for Tnpura which shai{ consﬁt af nct less than 40 memhers 10 of whom shalt

be nommated by the Central Gouemment x i




-
=surth Amendment)

e, 190g) N the Principal Rules the following rules shall be inserted, namely
Lt (1)-There Shall be 2 District Consumer Protection Council in each district of the State
consisting of not Iess than forty official and non official mermbers directly or indiractly associated

With @"5‘1“18? protection and consumer welfare,

(2) The Districy Magistrate & Collector of the District shall be ifs Chairman.

(3) District Consumer Protection Council shell be constituted / re-constituted by the g5
notification to he published in the Gazstte.

{4) The ijt-:jct of the council is to-protect and promote the inferest of the Consumer  with the
lurisdiction of the respect:ye "di_sjrict as laid down in sub-section (a) to (f} of section 4 of the
Consumer Protectien Act, 1986, and the District Consumer Protection Council shall act as an

aavisory body.
- {9) Mesing of the Council'shall be held at least twice in 2 year. -

) The District Council shiall meet t such fime and piace within the District as the  Chairmen.
may decide. o = - =
(7) The meefing shall be convened by the Chairman, | 5
@ Recommendations / resolutions of the meeting shall be recorded in 4 resalution book tobe
~ keptin the office of the D:M. & Collestor conceme, - £
(S} Minutes Iresolutions etc./ record of discussion efe. of the mestings shall be issued by the

- chairman of the council.

10) Additional District Magistrate & Coffector of he concemed district shall act as Member-
‘Secretary of the Council.
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Part-| -
| = Orders & Notific afions by the Government of Tripura

the I-u{ji" Court Govemment Treagury afe

Food. Government of Tripura
Civil 5 2Upphes and Consumer Affairs Depart ment

No. E 7.4 - Agartala
E-T1(10)-DFE2
i Dated, Agartala, the 7th May Z

1)
J I

NOTIFICATION

N exercise of the powers conferred by sub section (2) of Section 30 of the
Consumer Protection Act 1886 (No. 88 of 1986), the Governcr hereby makes the
following rufes further to amend the Tripura Consumer Protection Rules, 1987, nameliy -
1. Short title,extent and commencement -
(1). These ruies may be called the Tripura Consumer Protection (Severih

Amendment) Rules, 2010.
@ Wm"%ummanmmamwmmnnmmm
2. Amendment of rule 3 :- :
In rule 3 of the Tripura Consumer Pmtachon Rules, 1987 (here in after referred ©

s the Principal rules), in sub rule (1), '
0 for the word and ﬁgure Rs, 100f- ﬂ"IE word and ﬁgﬂre * B= 200/-" shaill o=

substititec; =
(i) at the end cfaubRuls{'!)ofRulea,aﬂarﬂmmrd ‘sitting’ the following worcs

ahallbemsar!ednamaiy I
Every mambersh-llgatﬁs.m pnrmonﬂ‘rascnnvmnm allcwancs if nc

official conveyance Is prov-dud |

1. Amendment of rule 8 :-

lnmlasafmepﬁnmpalrules msubmle{‘l).
(i fcrtheword.and figure “ Rs‘l&ﬂi—-thewmdard figure “Rs 300" shall be

aubstituted;
atmserudsubﬂule(ﬂofﬂuiaﬁaﬂermamrd ‘sitting’ mafoi!owmgwurds.stnﬂ

iy
be inserted namely - |
Eyery membeor shall gst Rs. 1aonr- por month ascnnvayanca allowancs (f
10 cfficial conveyance s provided. ot . — *_g_\ s
S e




" rule

fﬂluwtng-

f&)mMmmwhw in terms of secticn "‘5G‘fﬂctshaube
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Gove
FOoD, ¢
A IVIL suppPLIES

AND
UMER AFFAIRS DEPARTMENT
NO.F. 7-11(10)-DF /2008 '

: ﬁ Dated, A Zartala, the

NoT:ip ICATION

%d—-
(i Pebruary, 2012,

ensumer. Protection Act.1g986 (No. 68 of 1986}, the Gavernor hereby
~  makes the fﬂﬁomﬁ' 17‘-’-1’%3_9" farther to amend the Tripura Consumer Protaction
Rules, 1987, hamefy:— o o = '
1. Short title and commencement ;. _
(¥). These nﬂeamaybecaued the Tripura Consumer Protection (Eighth
Amendmentl Hu.le:-:n__ 2012, . :
{2)- They shalf come into force on SR B the dats of the Ppublication in
e - -
2. Amendment ofrule3s e
In sub-rute (1) of rule 3 of the Tnpura Consumer Protection Rules,
L R e ' Eoo e
' for the word and Bgure “ Rs. 159/~ the word and’ figure “ Rs. 300/-"
shall be substitated. - -~ : :
R Z : By order of the Governor
i g T : .yl
- AT i cgmmiasione_r & Secretary
W g - ; Government of Tripura.
l EE A ek Sl . g gt 4_;‘,_2}: il
= Frhriod at the Tripara Govjermmﬂﬁft Priss Agartala.
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EXTRAORDINARY 1SSUE

_— Agartala, Tuesday, Augusg 75 2018

A.D. s
//;;E}“l'; Orders and NDtIﬂt:atInns by’ ——na 28, 1938 5.
The High.Coy the Govern
feas

", Guvafnrnem T uryt:::t of Tripura, h
GOVERNMy 7
FOOD, cwﬂf"gﬁ‘l"}' TRIPUR,

| CONSUMER APPAIRS pEpy pree

Dmd-,m&m 1i®= Augnst 3016,

i e s Contaner Protection. (Nioth A madine) Rules
{2) They shell. came i1 focce o the date of thei publication i the Ggicial Ganman
4. Amendment of rule 3 -- : =
In sub- rule (1) of rule 3 of the Principal Rules,
| The expression “ Rs. 300/ will he substituted with the expression “Rs.600/-* and the
~ expression “ Rs200/-" will be substituted with the expression “ Rs. 400/-"
3. Amendment of rule 6 :-
In sub~rule (1) of Rule 6 of the Principal Rules,

The expression “ Rs. 300/~” will be substituted with the expression “Rs.600/-"

By order of the Govemar.

: ,gan, &
g3 | -;-'"fnr.nfﬁu@

Additional Seeretary to the
i

Printed ai the Tripura Govemment Press, Agartala.
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NOTIFICATION

n exercise of the powers conferred by clayse (a) of sub-section (1) of Section 16 of the

Consumer protection Act. 1986 (No 68 of | 986), the Governor of Tripura, in consultation with the Chief

justice of the High Court of Tripura, is pleased to appoint Justice M. U.B Sata. Judge (Retd.} of High
Court of Tripura as ful time President of the Tripura State Consurner Disputes Redressal Commission

established under clause (b) of Section-9 with effect from the date he takes over,

3 The salary admissible to Justice UBSaha (Retd) as President of Tripura State Consumer

Disputes Redressal Commission will be regulated as per provisions under Rule 6 of the Tripura

Consumer Protection Rules, 1987 in addition to other benefits as decided by the State Govt. vide
U.O-No 1408/Fin(g)-13 dated 17/12/2013 as follows:

~fiy “The salary and allowance s

1all be the same as admissible to a sitting Judge of the High Court
reduced by pension. :

(i) Rent free furnished accommodation subject to forgoing of HRA.

(iii) Traveling allowance on official tour as admissible to Grade -1 officer of the State Government.
(iv) Leave as admissible to emplovees of the State Government.

(v) Entitiement to avail all India LTC himself with family members once in a year.
(vi) Two personal attendants.

(vii) One National daily newspaper and one daily local newspaper as per choice.

(viii) Free telephone in the residence (land} not exceeding Rs. 1500/- per month

(ix) Free electricity as per consumption.

(x) Entitlement of official car.

=
By order of the Governor,

G 0
(SRIRAM TAMI%}

Principal Secretary
to the Government of Tripura

Copy to:-
1.The Principai Secretary to the Chief Minister, Tripura.

2.The P.S. to Minister, Food Civil Supplies & Consumer Affairs, Tripura.

3.The P.S to the Chief Secretary, Government of Tripura, Agartala.

S (P- 112)







